(Under Regulation 6

FORM A
PUBLIC ANNOUNCEMENT

of the Insolvency and Bankruptcy Board of India (Insolvency Resolution

Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PUSHP RATNA REALTY PRIVATE
LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Pushp Ratna Realty Private Limited

2. Date of incorporation of corporate 17 June 2008
debtor
3 Authority under which corporate debtor | ROC Mumbai
is incorporated / registered
4. Corporate Identity No. / Limited U70100MP2008PTC020794
Liability Identification No. of corporate
debtor
5, Address of the registered office and G-1, Pushparatan Castle, 12 Kanchanbag,
principal office (if any) of corporate Indore Tukoganj, Indore, Madhya Pradesh,
debtor India, 452001
6. Insolvency commencement date in 16 October 2024
respect of corporate debtor ]
T Estimated date of closure of insolvency 14 April 2025
resolution process
8. Name and registration number of the Mr. Hasti Mal Kachhara
insolvency professional acting as IBBI Registration No.:
interim resolution professional IBBI/IPA-002/1P-N00342/2017-
2018/10992
9. Address and e-mail of the interim Registered Address:
resolution professional, as registered A-602, Nirman Apartments, Pump House,
with the Board Vikas Nagar, Andheri (East), Mumbai-
400093
Email id: hastimal.kachhara@gmail.com
10. | Address and e-mail to be used for Address:
correspondence with the interim A-602, Nirman Apartments, Pump House,
resolution professional Vikas Nagar, Andheri (East), Mumbai-
400093
Email id: cirp.pushpratna@gmail.com
11. | Last date for submission of claims 01 November 2024 ]
12. | Classes of creditors, if any, under clause | Financial Creditors in Class (Homebuyers

(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Allottees as per provision of the Code)




13. | Names of Insolvency Professionals 1. Mr. Vikas Gopichand Khiyani

identified to act as Authorised 2. Mr. Pankaj Ramandas Majithia
Representative of creditors in a class 3. Mr. Kailash Shah
(Three names for each class)
14, (a) Relevant Forms and (a) Relevant forms as mentioned below in
(b) Details of authorized the notes.
representatives
are available at: (b) Details of Authorized Representative as

mentioned herein:

1. Mr. Vikas Gopichand Khiyani
Address: 910, 9th Floor, Ajmera
Sikova, Nityanand Nagar,
Ghatkopar West, Mumbai City,
Maharashtra, 400086
IBBI Regn. No.:
IBBI/IPA-001/IP-P-02738/2022-
2023/14194
Email:
cavikas.khivani@gmail.com

2. Mr. Pankaj Ramandas Majithia
Address: Suite No. 301 304, Metro
Avenue, Opposite Gurunanak
Petrol Pump, Near Magicbricks
Weh Metro Station, Andheri East,
Mumbai City, Maharashtra, 400069
IBBI Regn. No.:
IBBI/IPA-001/IP-P00452/2017-
2018/10795
Email: pankaj@pcpl.net.in

3. Mr. Kailash Shah
Address: 505, 21st Century
Business Center, Near World Trade
Centre Ring Road, Surat, Gujarat,
395002
IBBI Regn. No.:
IBBI/IPA-001/1P-P00267/2017-
2018/10511
Email: ipktshah@gmail.com

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Pushp Ratna Realty Private Limited on 16
October 2024.



The creditors of Pushp Ratna Realty Private Limited, are hereby called upon to submit their claims
with proof on or before 01 November 2024 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

The submission of proof of claims should be made in accordance with Chapter-IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016. The proof of claim is to be submitted by way of the following specified forms
in CIRP Regulations:

e Form B - For Claim by Operational Creditors;

e Form C - For Claim by Financial Creditors;

e Form CA - For Claim by Financial Creditors in Class (Homebuyers / Allottees as per
provision of the Code)

e Form D - For Claim by Workmen and Employees;

e Form E - For Claims by Authorized Representatives of Workmen and Employees;

e Form F - For Claims by Creditors (other than Financial Creditors and Operational
Creditors).

The relevant forms may be downloaded from the website of Insolvency and Bankruptey Board of
India (IBBI) through (htms:ff%bbi.Qov.infhomcfdownioads).

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorized representative from among the three insolvency professionals listed against entry
No.13 to act as authorized representative of the class of creditors (Homebuyers / Allottees as per
provision of the Code) in Form CA.

Submission of false or misleading proofs of claim shall attract penalties including but not limited

to rejection of claims in fofo. M

Mr. Hasti Mal Kachhara

Interim Resolution Professional of

Pushp Ratna Realty Private Limited

IBBI Registration No.:
IBBI:’IPA—OOZ.’IP—N00342I2017—2018! 10992

Date: 18 October 2024
Place: Indore



www,freepressjournal.in

US TARGET | Underground bunkers used to stash weapons

In a first, stealth bomber's
strike Houthi strongholds

Agencies
WASHINGTON/NEW YORK/DUBAI

The US military unleashed B-
2 stealth bombers to target
underground bunkers used
by Yemen'’s Houthi
rebels early Thursday in re-
sponse to the rebels’ attacks
on Mideast shipping lanes.
The attack appeared to be a
warning to Iran as well. While
it wasn't immediately clear
how much damage the strikes
caused, the attack appeared
to be the first use of the B-2 in
combat in years and the first
time the flying wing targeted
sites in Yemen.

The Houthis’ al-Masirah
satellite news channel re-
ported airstrikes around
Yemen’s capital, Sanaa, which
the group has held since 2014.
They also reported strikes

- Strip. Although he made no
mention of Iran, the rare use

| prestis g of the B-2, the only plane ca-
s ; pable of striking Iran’s
' deeply buried nuclear facil-

ities, against the Houthis was
notable at a time of tensions
between Israel and Iran that
threaten to spill into full-
blown war.

“This was a unique dem-
onstration of the United

11 fall to Israeli strikes in Gaza

CAIRO. Israeli airstrikes killed
11 Palestinians in Gaza City on
Thursday, medics said. At the
same time, Israeli forces sent
tanks into Jabalia in the north,
where Palestinians and United
Nations officials expressed
alarm over shortage of food
and medicine. According to
Reuters, residents of Jabalia
said Israeli forces blew up
clusters of houses from air, by
tank shells and by placing
bombs in buildings before
blowing them up remotely.

Gaza's civil emergency service
said it evacuated several
wounded people from a
school sheltering displaced
Palestinians that caught fire
after being hit by Israeli tank
shells. Residents said Israeli
forces had effectively isolated
Beit Hanoun, Jabalia, and Beit
Lahiya in the far north of the
enclave from Gaza City, block-
ing movement except for
those families with permission
to heed evacuation orders and
leave the three towns.

By Regd A/D, Dasti failing which by Publication.

FORM NO.
[See Regulation 33(2)]

around the Houthi strong-
hold of Saada. They offered
no immediate information on
damage or casualties. Iran of-
fered no immediate com-
ment on the strike Thursday.
Its foreign minister has been
visiting Arab nations ahead of
an expected Israeli retaliatory

A
A US B-2 bomber that conducted the operation

- AFP

strike over Tehran’s October 1
missile assault.

US Defence Secretary
Lloyd J AustinIIl announced
the strikes against the Hou-
this, who have been attack-
ing ships for months in the
Red Sea corridor over the Is-
rael-Hamas war in the Gaza

States’ ability to target facil-
ities that our adversaries
seek to keep out of reach, no
matter how deeply buried
underground, hardened or
fortified,” Austin said. “The
employment of B-2 Spirit
long-range stealth bombers
demonstrate U.S. global
strike capabilities to take ac-
tion against these targets
when necessary, anytime,
anywhere,” he added.

16 EU UNIFIL
nations to exert
pressure on Israel

Agencies
ROME/BRUSSELS

The 16 EU countries con-
tributing to the U.N. peace-
keeping mission in Lebanon
have shown willingness to
exert maximum political
and diplomatic pressure on
Israel so that no further inci-
dents occur, said a Reuters
news report, which cited the
Italian defence ministry’s

The 16 European
contributors to
UNIFIL believe that
its rules of
engagement need

to be more effective
e

statement.

They also believe that its
rules of engagement need to
be more effective, although
that hinged on Israel stop-
ping its operations.

The countries, including
Spain, Italy and France, con-
tribute more than a third of
some 10,000 troops to UNI-
FIL and the recent incidents
have alarmed European gov-
ernments.

This decision comes
amidst UNIFIL troops being
attacked by Israeli ground
forces in their operation
against Hezbollah militants.
Recently, Israeli tanks hit a
watchtower at the UNIFIL
headquarters and in a sep-
arate incident of aggression,
two Israeli tanks burst
through the gates of one of
its bases. So far 5 peace-
keepers have been injured.

Arrest warrant
against Hasina

PTI
DHAKA

Bangladesh's  International
Crimes Tribunal on Thursday
issued arrest warrants against
former PM Sheikh Hasina,
who was ousted after massive
protests, and 45 others for al-
leged crimes against humanity.

The tribunal directed the
authorities to produce Hasina
and the others before it by No-
vember 18. The warrant could
- technically - open up the
possibility of the country's in-
terim government seeking
her extradition from India,
where she fled to on August 5.

DEBTS RECOVERY TRIBUNAL

Government of India, Ministry of Finance
Department of Finance Services, (Banking Division)
797-11, Shanti Kunj, South Civil Lines, Jabalpur 482001 (M.P)
Case No.: RC 8/2019 in 0.A. No. 209/2016

BANK OF INDIA

Vs
LATE DASHRATH GEETA DEVI EDUCATION SAMITI
E-Auction No. 257/2024
Under mentioned properties will be sold by “on line e-auction” through website https://www.bankeauctions.com for
recovery of a sum of Rs. 11,46,03,556.00/- (Rupees Eleven Crore Forty Six Lakh Three Thousand Five Hundred Fifty Six
only) payable by you/him in respect of Recovery Certificate in 0.A. No. 209/2016 issued by the Presiding Officer, Debts
Recovery Tribunal, Jabalpur with interest at 12.00 % p.a. with simple Interest from 30-03-2016 and costs payable as per
recovery certificate till realization.

Date and Time of E-auction : 27-11-2024 Between 12:00 Hours and 13:00 hours

SPECIFICATION OF THE PROPERTIES PUT FOR SALE

(1) Land and Building situated at Survey No.64/4 & 66/2, Land area admeasuring 0.352 Hectare i.e. 0.87 acre, Gram Kerwa
(Kuwa), Block & Tehsil: Thikri, District: Barwani (MP), property in the name of Ganesh Patidar S/0 Shri Krishna kumar Patidar
(2) Land and Building situated at Survey No. 56/5/2 i.e.56/5 (old), Land Area admeasuring 0.061 Hectares i.e. 0.15 Acres,
Gram: Kerwa (Kuwa), Block & Tehsil: Thikri, District: Barwani (MP), Property in the name of Satyendra Patidar /0 Shri
Krishna Kumar Patidar

(3) Land and Building situated at Survey No. 206/1, 206/4 & 206/5/1 (206/5 old), Total Land area 4.447 Hectares i.e. 10.98
Acres, Gram: Kerwa (Kuwa), Tehsil: Thikri, District: Barwani (MP), Property in the name of Late Dashrath Geeta Devi Education
Samiti through Shri Rameshwar Patidar & Shri Ganesh Patidar.

(4) Land and Building situated at Survey No. 134/2, land area admeasuring 57264 Sq. Ft. i.e.0.532 Hectare, Situated at
Village: Kerwa, Tehsil: Thikri, District: Barwani (MP) property in the name of Shri Rahul Patidar S/o Shri Subhash Patidar.

Upset Price: for Prop. No.1 Rs.19,24,200.00 (Rupees Nineteen Lakh Twenty Four Thousand Two Hundred
only); for Prop. No.2 Rs.8.28.000.00 (Rupees Eight Lakh Twenty Eight Thousand only); for Prop. No.3
Rs.5.00.09.400.00 (Rupees Five Crore Nine Thousand Four Hundred only); for Prop. No.4 Rs.
14.88.600.00 (Rupees Fourteen Lakh Eighty Eight Thousand Six Hundred only);

1. Intending bidders must hold a valid digital signature certificate. For details contact M/s. C-1 India Pvt. Ltd. , website :
https://www.bankeauctions.com; Helpline No. 0124-4302020/21/22/23/24, for help a bidder in e-auction contactto Mr.
Mithalesh Kumar on Mob. No. 7080804466; E-mail id:- mpcg@c1india.com or E-mail ID: support@bankeauctions.com
2.Intending bidders are advised to go through website https://www.bankeauctions.com for auction bid form and details,
terms and conditions of sale before submitting their bids.
3. Bids should be submitted only online in the prescribed form along with a copy of identity document as an attachment to the
bid form (refer detailed terms and conditions). Bidder should satisfy them self with regard to correctness, measurement,
encumbrances etc by their own sources (Govt. Office) also later on DRT will not be responsible for this.
4.10% of the upset price i.e. EMD/Bid price for Prop. No.1 Rs. 1,92,420.00 (Rupees One Lakh Ninety Two Thousand Four
Hundred Twenty only); for Prop. No.2 Rs. 82,800.00 (Rupees Eighty Two Thousand Eight Hundred only); for Prop. No.3
Rs.50,00,940.00 (Rupees Fifty Lakh Nine Hundred Forty only); for Prop. No.4 Rs.1,48,860.00 (Rupees One Lakh Fourty
Eight Thousand Eight Hundred Sixty only); must be remitted towards EMD through RTGS/NEFT/Money Transfer to the credit
of Account no. 20020210000380 in the name of Recovery Officer, E-auction account, DRT Jabalpur with UCO BANK,
NAVYUG COLLEGE BRANCH, JABALPUR. (IFSC Code: UCBA0002002) and the remittance must be clearly mentioned in the
bid form.
5.Bids should be submitted on or before 17.00 Hours on 25-11-2024 online.
6. A copy of the bid form along with its enclosure submitted online should be sent to Recovery Officer, DRT, Jabalpur, 797-I1
Shanti Kunj, South Civil Lines, Jabalpur so as to reach at the earliest.
7.0nline bidding will commence from the highest bid quoted among the bids and the minimum increase for each bid will be
for Prop. No.1Rs.20,000.00 (Rupees Twenty Thousand only); for Prop. No.2 Rs.10,000.00 (Rupees Ten Thousand only);
for Prop. No.3 Rs.5,01,000.00 (Rupees Five Lakh One Thousand only); for Prop. No.4 Rs.15,000.00 (Rupees Fifteen
Thousand only);. In case of bid received before closure of Auction window, there shall be an automatic extension of 5 minutes
in Auction time by the system.
8. The refund of EMD of the unsuccessful bidders will be remitted to the same account from which the payment has been
made and no enquiry in this regard will be entertained. After deposit of EMD by intending bidder they cannot withdraw the
EMD amount until they are declared as “Unsuccessful bidder” otherwise the amount will be forfeited.
9. In the case of immovable property listed in the schedule below, the successful bidder shall remit 25% of the bid amount
(less EMD) on the next day on declaration, if the sale is knocked down in his / her favour through RTGS/NEFT/Money Transfer
to the Account no. 20020210000380 mentioned in SL. no. 4 and in default of such deposit, the property shall forthwith be put
up again and resold and amount deposited as EMD will be forfeited.
10. The successful bidder shall remit balance 75% of the sale amount along with poundage of 1% of sale amount plus Rs.10/-
for each property separately within 15 days of auction, to the Account no. 20020210000380 mentioned at SL. no 4 through
RTGS/NEFT/Money Transfer, exclusive of such day, or if the 15" day be a Sunday or other holiday, then on the first office
working day after 15" day. In default of payment within the period mentioned above, the property shall be resold after the issue
of a fresh proclamation of sale. The deposit will be forfeited to the Government and the defaulting purchaser shall forfeit all
claims to the property or to any part of the sum for which it may subsequently be sold.
11. Property will be sold “ As is Where is and No Complaint basis”.
12. The properties can be inspected on 18-11-2024 Between 12.00 Hours and 16.00 Hours.
13. Property will not be sold below the upset price.
14. Recovery Officer have the absolute right to accept or reject the bid or postpone/cancel the sale without assigning any
reason.
15. Intending bidders are advised to peruse copies of the title deed available with the Shri Manoj Sharma, Chief Manager,
Mob. No. 9669777337 and also check the identity and correctness of the property details and encumbrances etc from their
own sources also. DRT will not be responsible for correctness etc.
16. Details regarding e-auction shall be obtained from M/s. C-1 India Pvt. Ltd. , website : https://www.bankeauctions.com;
Helpline No. 0124-4302020/21/22/23/24, for help a bidder in e-auction contact to Mr. Mithalesh Kumar on Mob. No.
7080804466; E-mail id:- mpcg@clindia.com or E-mail ID: support@bankeauctions.com
17. Further property details if any required shall be obtained from Shri Manoj Sharma, Chief Manager, Mob. No.
9669777337.
18. The bidders may participate in the e-auction by quoting / bidding from their own offices / places of their choice. Internet
connectivity shall have to be ensured by each bidder himself. DRT/ Bank / Service Provider shall not be held responsible for
the internet connectivity, network problems, system crash down, Power failure etc. Ms Priti Desai
Recovery Officer-I
Debts Recovery Tribunal
Govt. of India, Ministry of Finance
Jabalpur (M.P. & C.G.States)

Place: Jabalpur
Date: 08-10-2024

OFFICE OF THE RECOVERY OFFICER- I/II
DEBTS RECOVERY TRIBUNAL JABALPUR
797/2, Shanti Kunj, South Civil Lines, Jabalpur - 482001
SHOW CAUSE TO ATTACHMENT OF IMMOVABLE PROPERTY
UNDER PROVISIONS OF THE SECOND SCHEDULE TO THE
INCOME TAX ACT 1961 READ WITH RECOVERY OF DEBTS &

BANKRUPTCYACT, 1993.

RC/138/2023 16-10-2024
UNION BANK OF INDIA
Versus
To M/S SOBHAG CHAND AND SONS

(CD1) M/S SOBHAG CHAND AND SONS

282/2, MAIN ROAD, BAGOD, WEST NIMAR, WEST NIMAR (M.P.)-
451220

Also At: 452/8, BAGOD BARWAH, KHARGONE (M.P.)

(CD2) SHRI KAPOOR CHAND JAIN S/O LT SHRI SOBHAG CHAND JAIN
282/2, MAIN ROAD, BAGOD, WEST NIMAR, KHARGONE (M.P.)-
451001

Also At: 452/8, BAGOD BARWAH, KHARGONE (M.P.)

Whereas the Recovery Certificate issued in OA/1720/2019 passed by
the Presiding Officer, DEBTS RECOVERY TRIBUNAL JABALPUR an
amount of Rs 24056837.04 ( Rupees Two Crore Forty Lakhs Fifty Six
Thousands Eight Hundred Thirty Seven And Paise Four Only ) along
with pendentellite and future interest @ 0% w.e.f. 13/11/2019 till
realization and costs of Rs 150000 ( Rupees One Lakh Fifty Thousands
Only) has become due against you (Jointly and severally/ Fully/Limited),
and whereas the said has not been paid.

2. You are directed to appear before the Recovery Officer, DEBTS
RECOVERY TRIBUNAL JABALPUR on 29/10/2024 at 10.30 A.M. and to
show cause why the below said property should not be attached. You are
also restrained from creating any third-party interest in this property till
further order(s).

PROPERTY DETAILS

Property Type Details of Property

IMMOVABLE (a) Land at Survey Number 46/2(s), Area:
PROPERTY 5.0350 Hectare village Mudiyakheda, Patwari

Halka Temla, Tehsil Badwah, Dist. Khargone,
Madhya Pradesh is in the ownership of Mr.
Kapoor chand Slo Mr. Sobhag Chand Jain.
(b)Residential Land at Survey Number 156(B),
Plot Number 387 (P), Area :- 180 sq. mt,,
Village Bagod, Patwari Halka Bagod, Tehsil
Badwah, dist. Khargone, is in the ownership of
Mr. Kapoor Chand S/o Mr. Sobhag Chand Jain.

3. Take notice that in default, action as per law shall be taken
Given under my hand and the seal of the Tribunal, on this date: 16/10/2024

RECOVERY OFFICER
DEBTS RECOVERY TRIBUNAL JABALPUR

Note : Strike out whichever is not applicable..

world

Indore, Friday, 18 October 2024

FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
PUSHP RATNA REALTY PRIVATE LIMITED
RELEVANT PARTICULARS
Pushp Ratna Realty Private Limited

17 June 2008
ROC Mumbai

Name of corporate debtor

Date of incorporation of corporate debtor
Authority under which corporate debtor
is incorporated / registered

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor
Address of the regjstered office and
principal office (if any) of corporate

WM =

U70100MP2008PTC020794

b

o

G-1, Pushparatan Castle, 12 Kanchanbag, Indore
Tukoganj, Indore, Madhya Pradesh, India, 452001

| |debtor
6. | Insolvency commencement date in 16 October 2024
respect of corporate debtor
7. | Estimated date of closure of insolvency | 14 April 2025

| |resolution process
Name and regjstration number of the
insolvency professional acting as interim
resolution professional
Address and e-mail of the interim
resolution professional, as registered
with the Board

Mr. Hasti Mal Kachhara

IBBI Regjstration No.:
IBBI/IPA-002/IPNO0342/2017- 2018/10992
Registered Address: A-602, Nirman Apartments,
Pump House, Vikas Nagar, Andheri (East),
Mumbai- 400093

Email id: hastimal.kachhara@gmail.com

Address: A-602, Nirman Apartments, Pump House,
Vikas Nagar, Andheri (East), Mumbai- 400093
Email id: cirp.pushpratna@gmail.com

o]

o]

10. |Address and e-mail to be used for
correspondence with the interim
resolution professional

| 11. | Last date for submission of claims 01 November 2024
12.|Classes of creditors, if any, under clause | Financial Creditors in Class (Homebuyers / Allottees
(b) of sub-section (6A) of section 21, as per provision of the Code)

ascertained by the interim resolution

professional
13.[Names of Insolvency Professionals 1. Mr. Vikas Gopichand Khiyani
identified to act as Authorised 2. Mr. Pankaj Ramandas Majithia
Representative of creditors in a class 3. Mr. Kailash Shah
(Three names for each class]
14.|(a) Relevant Forms and (a) Relevant forms as mentioned below in the notes.

(b) Details of authorized representatives
are available at:

(b) Details of Authorized Representative as mentioned
herein:

1. Mr. Vikas Gopichand Khiyani

Address: 910, 9th Floor, Aimera Sikova, Nityanand
Nagar, Ghatkopar West, Mumbai City, Maharashtra,
400086

IBBI Regn. No.:

IBBI/IPA-001/IP-P-02738/2022- 2023/14194
Email: cavikas khiyani@gmail.com

2. M. Pankaj Ramandas Majithia

Address: Suite No. 301 304, Metro Avenue, Opposite
Gurunanak Petrol Pump, Near Magicbricks Weh Metro
Station, Andheri East, Mumbai City, Maharashtra,
400069

IBBI Regn. No.:

IBBI/IPA-001/IP-P00452/2017- 2018/10795

Email: pankaj@pcpl.netin

3. Mr. Kailash Shah

Address: 505, 21st Century Business Center,

Near World Trade Centre Ring Road, Surat,

Gujarat, 395002

IBBI Regn. No.:

IBBY/IPA-001/IP-PO0267/2017- 2018/10511.

Email: ipktshah@gmail.com

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Pushp Ratna Realty
Private Limited on 16 October 2024.
The creditors of Pushp Ratna Realty Private Limited, are hereby called upon to submit their
claims with proof on or before 01 November 2024 to the interim resolution professional at
the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
The submission of proof of claims should be made in accordance with Chapter-IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016. The proof of claim is to be submitted by way of the following
specified forms in CIRP Regulations:
® Form B- For Claim by Operational Creditors;
® Form C-For Claim by Financial Creditors;
® Form CA - For Claim by Financial Creditors in Class (Homebuyers / Allottees as per
provision of the Code)
® Form D - For Claim by Workmen and Employees;
® Form E - For Claims by Authorized Representatives of Workmen and Employees;
® Form F - For Claims by Creditors (other than Financial Creditors and Operational
Creditors).
The relevant forms may be downloaded from the website of Insolvency and Bankruptcy
Board of India (IBBI) through (https://ibbi.gov.in/home/downloads).
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class of creditors
(Homebuyers / Allottees as per provision of the Code) in Form CA.
Submission of false or misleading proofs of claim shall attract penalties including but not
limited to rejection of claims in toto.
Sd/-
Mr. Hasti Mal Kachhara
Interim Resolution Professional of
Pushp Ratna Realty Private Limited
IBBI Registration No.:

IBBI/IPA-002/IP-N00342,/2017-2018,/10992
Date: 18 October 2024 4 / /. /.

Place: Indore

IDFGC First Bank Limited

(Formerly known as IDFC Bank Ltd) | CIN : L65110TN2014PLC097792
Registered Office: - KRM Towers, 7th Floor, Harrington Road, Chetpet, Chennai- 600031. Tel : +91 44 4564 4000 | Fax: +91 44 4564 4022

APPENDIX- IV-A [See proviso to rule 8 (6) & 9 (1)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002 read with proviso to
Rule 8 (6) &9 (1) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the publicin general and in particular to the Borrower (s), Co-Borrower (s) and Guarantor (s) as per column (i) that the below described immovable properties
as per column (iv) mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorised Officer of Formerly known as IDFC Bank Ltd, will be sold on
“Asiswhereis’, “Asis whatis”, and “Whatever there is” as described hereunder, for the recovery of amount due to IDFC FIRST Bank Limited (Formerly known as IDFC Bank Ltd)
from Borrower (s) and Co-Borrower (s) as per column (i).

For detailed terms and conditions of the sale, please refer to the link provided on IDFC FIRST Bank website i.e. www.idfcfirstbank.com.

(i) (ii) (iii) (v) (vi) (vii) (viii) (ix) (x)
S.| Demand Notice Agreement | Name of Borrower (s), Reserve EMD Date and Date and Date and Authorized
NO Amount D Co-Borrower (s) Price Amount Time of Time of Time of Officer Name &
and Guarantor (s) Amount Auction | EMD Auction | Inspection Contact Number
1 INR 3396692.00/- |10036525886( M/S Sharda Trading INR INR 21-Nov-2024 | 20-Nov-2024 | 14-Nov-2024 Name- Akshay Tiwari
Demand Notice dated: & Company, Om Patidar | 5976100.00/- | 597610.00/- | 11.00 AM to | 10.00 AM to | 10:00 AM To | Contact Number- 9584031325
12-Jul-2023 10060010446 | & Radheshyam Patidar 1.00 PM 5.00 PM 4:00 PM Name- Sandesh Jain
Contact Number- 8839140796

Land Ravindra Ji

(iv) MORTGAGED PROPERTY ADDRESS: All That Piece And Parcel Of Commercial Property Locate At Survey No. 1513/3 At Village: Tajpur, District: Ujjain (M.P.), Madhya
Pradesh-456661, Total Area Of Property 11250 Sq. Ft. That Is To Say (0.10 Hectare), And Bounded As:- East: Road, West: Land Omprakash Ji, North: Land Smt. Sharda & South:

Date : 18.10.2024

Disclaimer: Please note that the said notice is issued for sale of immovable property only and IDFC FIRST Bank Limited has no right to
sale ofthe movable assets, if any, present at the immovable property.

Sd/- Authorised Officer
IDFC FIRST Bank Limited

(Formerly known as IDFC Bank Ltd)

P2 ot I - oci el £ 1 ll Regional Office: Plot No. 160-161, PU-4, Behind

(W e B ELV € AL W C-21 Mall, Scheme No. 54, A.B. Road, Indore

E-Auction Notice

(Online)

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice For Sale of Inmovable Assets Under the Securitilzation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso To Rule 8(6) of the Security Interest (enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable properties
mortgaged/charged to the secured creditor, the possession of which has been taken by the Authorized Officers of Central Bank of India Secured
Creditor, will be sold on "As is where is basis", "as is what is and "whatever there is basis" on 18.11.2024 for following recovery due to the Central
Bank of India Securities Creditor from following Borrowers & Guarantors. They reserve price earnest money deposit will be as under.
. Reserve Price (%
S. |Name of Borrowers, Guarantors, Description of Properties Demand Notice Date) " "Emp (z) N
No. Branch & Mobile No. Outstanding Amount (3) BldAIII?tcr(e?a)se
1. |M/s Shree Ganesh Industries, |Shop No. G-4, Vimal Plaza, Plot No. 9 (Old No. 8/2), Sirmal Bafana|  01.09.2023
Prop. Mr. Jayant Gaur S/o Marg, Indore, Tehsil & District Indore (M.P.) 452002, Build-up| ———— | 35,07,000
Tarachandra Gaur Area: 230 Sq.ft. or Super Build-up Area: 322 Sq.ft., Owner: Mr.| 94,39,074/- 351.000
Branch: Janki Nagar, Indore Jayant Gaur S/o Tarachandra Gaur, Boundaries: North: House of| 4 Interest & Other | 222"
Mobile: 8370012029 Mr. Basant Puranik, South: Lift and Stairs, East: Prakostha No. G-2, |Charges - Recovery 50,000
West: House of Mr. Mehta Ji thereafter
2. |M/s Pankaj Agro Prop. Patwari Halka No. 87 (Old) and 40 (New), Khasra No. 311/4, Village 30.10.2017
Mr. Pradeep Kumar Agrawal  (Rehmapur, Tehsil and Distt. Khandwa (M.P.), Area: 1.460 Hectare,| ——— ———— | 93,57,000
Guarantor: Mr. Surendra Kumar |Owner: Mr. Pradeep Kumar Agrawal S/o Late. Mr. Hazari Lal 1;055245787/' m
Agrawal S/o Late Mr. Hazari Lal |Agrawal, Boundaries: North: Land of Khasra No. 311/3 of Arun| + Interest & Other | 22555 ——
Agrawal, Branch: Khandwa Kumar Agrawal, South: Land of Khasra No. 311/5 of Ashok Kumar |Charges - Recovery 50,000
Mobile: 8370012036 Agrawal, East: Nala, West: Road thereafter
3. |M/s Agrawal Brothers, Patwari Halka No. 87 (0ld) and 40 (New), Khasra No. 311/, Village 02.01.2018
Prop. Mr. Surendra Kumar _ |Rehmapur, Tehsil and Distt. Knandwa (VL.P), Area: 0.80 Hectare, | "G 04,772/~ 57,72,000
E;ra;\:rgllué};vllflaﬂzr?\;lifel-iljalz(::rfgI Owner: Mr. Surendra Kumar S/o Late. Mr. Hazari Lal Agrawal, | ntorest & Other | 921712200
Agrawal, Branch: Khandwa Boundaries: North: Land of Khasra No. 311/5, South: Land of Charges - Recovery 50’000
Mobile: 83700 12036 KhasraNo. 312/1 and 312/2, East: Nala, West: Road thereafter
4. |Mr. Ishwar Singh Rajput S/o Plot/Building/Shed/Structure situated at Land Survey No. 547/2, 23.04.2024
Mr. Mohan Singh Raijput, Village Ujainiva, Tehsil Ghatiya, Dist. Ujain (V.P), Rin Pustika No. 93 ge pa3- g1 12,75,000
Branch: Ujjain L-UJ021818, Area: 500 Sq.mtr., Owner: Mr. Ishwar Singh Rajput|<Y>*V>V00- 1.27.500
Mobile: 8370012075 S/o Mr. Mohan Singh Rajput, Boundaries: North: Agriculture Land | + Interest & Other | —2="2=——_
of Mr. Ishwar Singh, South: Road, East: Land of Darbar Singh, |Charges - Recovery 50,000
West: Land of Ishwar Singh thereafter
5. |M/s Ajmeri Industries, Block No. 202, 2nd Floor, Ashoka Heritage-A, Plot No. 15, Kanungo 29.08.2023
Prop.: Mr. Naved Khan Bakhal, Indore (M.P.) 452007, Area: 877.32 Sq.ft. (Built-up Area), 1227 1.25,05.636.74/- 55,78,000
Branch: Cloth Market, Indore Sq.ft., (Super Built-up Area), Owner: Mr. Naved Khan, Boundaries: | * 3=VsYVs . 5.58.000
Mobil '8370012016’ North: Flat No. 201, South: House of Mr. Gopal Shankar and Residence of | + Interest & Other | 2= ——
obile: Shukla Family, East: Flat No. 203, West: House of Badrilal Radhakishan |Charges - Recovery | 50,000
jiand usable way and open land of Municipal Corporation thereafter
6 M/s Gurukripa Enterprises, 1. Allthat part and parcel of property Prakoshtha No. 101, First Floor, Sai 20.07.2021
"|Prop.: Mr. Avadhesh Jaiswal mripf\, 633 (?]lj No. 4:3;} '\4' G. Rﬁad, TI;)pkhIaJna_, lndfrg (M'E)&oﬂ""ﬁ: il
i r. Avadhesh Jaiswal S/o Rameshwar Dayal Jaiswal, Bounded: North:
glo R:.n;t.eshwal.' [I)a(}{al Jaiswal Common Passage & Prakoshtha No. 102, South: M. G. Road, East: 97,54,895 w
ranch: Siyagnaj, Indore Building No. 694 (Old No. 480), West: Building No. 696 (OldN0.482) | 4 Interest & Other | 3501,500
Mobile: 8370012070 2. Allthat partand parcel of property Prakoshtha No. 102, First Floor, Sai Charges 50.000
Kripa, 695 (Old No. 481), M. G. Road, Topkhana, Indore (M.P.), Owner: - Recovery ’
Mr. Avadhesh Jaiswal S/o Rameshwar Dayal Jaiswal, Bounded: North: thereafter
Common Passage & Prakoshtha No. 103, South: Prakoshtha No. 101,
East: Building No. 694 (Old No. 480), West: Building No. 696 (Old No. 482)
3. Allthat part and parcel of property Prakoshtha No. 103, First Floor, Sai
Kripa, 695 (Old No. 481), M. G. Road, Topkhana, Indore (M.P.), Owner: Mr.
Avadhesh Jaiswal S/o Rameshwar Dayal Jaiswal, Bounded: North:
Common Passage & Prakoshtha No. 104, South: Prakoshtha No. 102,
East: Building No. 694 (0ld No. 480), West: Building No. 696 (Old No. 482)
Total Built-up Area: 600 Sq.ft.
7. |Mr. Ramgopal $/o Mishrilal All part and parcel of Residential Property at Flat No. 704, Seventh 08.03.2017
Patel & Mrs. Bhawna W/o Floor in Mulistory Buiding Raj Kamal Tower, PlotNo. 7-A. 84, 18- 546 nge 6,05,000
Ramgopal Patel Aand 19-A, Udyog Nagar Colony, Indore (M.P.), Area: 1050 Sq.ft., L | 60.500
Branch: Siyaganj, Indore Owner: Mr. Ramgopal S/o Mishrilal Patel and Mrs. Bhawna W/o| + Interest & Other | 2222
Mobile: 8370012070 Ram Gopal Patel, Boundaries: North: Flat No. 705, South:|Charges - Recovery | 50,000
: Common Passage, East: Flat No. 703, West: Another Plot thereafter

-Auction Date & Time: 18.11.2024 From 10.00 AM to 6.00 PM

Last Date of Uploading the Documents (Online): 11.11.2024 & Last Date & Time of Submission of EMD 14.11.2024 & up to 4:00 PM.
Bank A/c Details for Depositing Rest Bid Amount Except Earnest Money Deposit (EMD), A/c No.: 3283786076

Name of A/c: Authorised Officer, Central Bank of India, Regional Office, Indore, IFSC CODE: CBIN0280765

Fon detailed terms and conditions of

the sale, please refer to Gentral Bank of India Secured Creditor’s we

bsite i.e. www.centralbank.co.in and

website of service provider hitps://www.ebkray.in/eauction_psh_login. Please contact Regional Office, Indore, Mobile 95222 73419.
30 DAYS SALE NOTICE UNDER SECURITIZATION ACT 2002

Date: 18.10.2024, Place: Indore

Authorised Officer, Central Bank of India
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M.P. POWER GENERATING COMPANY LIMITED
(A Government of M.P. Undertaking)

Block No. 9, Shakti Bhawan, Vidyut Nagar,

Rampur : Jabalpur- 482008

(arerda) -Tem Reie: 18.11.2024 , 699: WId: 10 ¥ 914 6 g9 &7
a'q%rrc’mmmﬁmm11.11.2024@%%@#%3&%%6%: 14.11.2024, S 4 TA T,

s o1 vigex 99 9 61 YT =T B4 & fov i @ & fiEwr: e A -

3283786076,

W BT A1 Wit ftrent, AFco @ 316 sfear, 8911 srfaa, g<ie, IFSC CODE: CBIN0280765

famt 1 favge wraT AR i & 1o, T Sves 9o 3T i faars sfse 9 daarse a1 www.centralbank.co.in 7R F@7 YT 1 de97ge
https://www.ebkray.in/eauction_psb_login =5 1 s srafeas<ines222 734 10 R HuE ST £ |

Rragficsaie tae 2002 & 3iavia fma 2 30 Ry dufe g
st siftraTdl, e d st g

T TR, i 18.10.2024

T et =1 STaitE
mﬁﬁ&m

39S AU & g %@ fasma ifew ' No. ED (HR&A)/MPPGCL/Rectt./2024-25/5167  Jabalpur, Dated : 17.10.2024
ufenyfafea (wada) Fraw, 2002 % Fram 8(6) 3 TR & w1y fsa Rt anfemt o ufgfereo afe garfes aen CAVEAT-NOTICE
&1 vace AT, 2002 & 31HF 3w aftd! & fawg g & -ent fama Aifew Madhva Pradesh Power Generating Company Limited
TR o R 1 STR 3514705 o R - ) 27 A R e o e s e i st e Pl s, | | SCOYE ATES P OWEE SR8 g iAo =

& ] WYY 1 S it ifieprdl g for e &, ) vt &, S & sl ot g of # & iR g e iR 9 deee d offth g O ufrafy é‘r A /%/2022352125 ve 'Semﬁe". (1).7/16/2.(524

ehefere bt e e seprr ¥ S aell 2g E-ori arr i 18.1 1. 202 4 S Sarsren | 2ieféc g dk sfiF @ PR g R ) . S .

: - 7 ® has issued an advertisement for selection and

&. =T, SFHTAER OF AT st daRTi @t e MILRERSELET Tg[q appointment on the posts of Assistant Engineer (Gen.)

1 TG HIATES . s (3) m;gﬂ;-\rrm(z) on regular basis in M.P. Power Generating Company

1. mmqﬁ'ﬂm' Eqﬂ:r:r \—,n'_4‘ ﬁqﬁml wq a (W :r B/’2). Mm 01.09.2023 Ltd (MPPGCL) MPPGCL apprehends that interested
. =it s wits e Ay | 77, R aetlis od e = (1)) 452002, AFe-aT S 94,39,074/- w person may challenge the aforesaid Advertisement/
ﬁ%mww gommw%ﬁgﬁmgﬁugﬁmwmﬁm sﬁgﬂm:: + mra vt s | 3591,000 | |selection process before the Hon'ble High Court of

:B3700 12029 TAREE S, T HAT: I A1 T & HBH, g — qre M.P., Indore Bench. Therefore, by way of the instant
ferred i, g 9o, -2, ot A Ae H1 T Reardt . public notice, it is being informed ti) theypublic at large

2, (PR ot ., . oY WY AR et feT A 87 (99 T 40 (), Wi 311/ 4, 7 ey, | 30.10.2017 93.57.000 | |that in case any Writ Petition is filed challenging the
IATS, AR A g | aw “5@%;?@5#‘“-}' Epres: 1'450‘?;;- =fesa. £ft wérg 1,05,24,787/-| 22— | | aforesaid Advertisement/selection process, an advance
e ST Rre v, oft eem | g snms e, ft go a1 stEs, T I AT | o v gy e | 35895700 copy of the Writ Petition with all its annexures may be
I Ao, 9l grsdl ETE Sl @A A, 311 /3 F g, Sl s IR sTaE d Ea | _ ae 50.000 lied to the Leqal Secii Olo ED (HR&A
AIaTEe: 83700 12036 7. 311/ 519, g@: 7o, ufeem: 5EF @1 8 Rt ! supplied to ihe “Legal section, o ( ,)’

- - - MPPGCL or to the Advocate of MPPGCL, whose details

3. |Aed ammaTe gad, AL A Hiw | TCTN Bodr . 87 (J9) UF 40 (W), WECA. 311 /6, T IEAG, 02.01.2018 ” low:

PA, T 31w aeelle W e avea (7., dowe: 0.80 ¥aey, wivw: o 9% 68 04,772/- 57,72,000 :ndLe:;darlessseecst'if no]jgtll(i)ge(dH?Rs&T)ovl\:l.l;PGCL Block
TS e @, o 59T a1 ST T T, A BT T SETATeS, T IR SN, i 5,77,200 - ion, ) ’
IEETS, ATET: WISl 311/ s Frafy SR RIS 512/ 1 W a2/ 2 Fraf, o T, +m1aw3§;“ 50.000 No.9, Shakti Bhawan, Rampur, Jabalpur, M.P.,
AiaTse: 83700 12036 LIEE B ol % TE Rt * 482008.

4. |5 Sea s vronge w4, 547/ 2, 7 IR, cedle afe, Rrersesd (A0.) | 23.04.2024 b. Shri Manish Nair, Advocate, 146 Advocate
fore aft wre= fire Togw, Frfifel e/ v/ 19 /R, 0 OfR A L-UJ021818, & | 93 46 583.45/- 12,75,000 Chambers, High Court Campus, Indore, M.P.
I St 500 ey, Aftse: At S R Torge e A vt RTE I, | o ot v et | 127,500 Sd/-
ATES: 83700 12075 ?%mzmrﬁgeﬂ&?g‘?@ faon; e, O o Far e b ar 50,000 M.P. Madhyam/116925/2024 CHIEF ENGINEER (HR&A)
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